m mma u;-.
. Swpweine Industries L4d. for expen-
"-“tozﬂomt\ubecauiect-

: (d)- As ‘tv(b) ebove.

Md'lbe.u.u M/s. Supreme
Indwstrics, Bombay

,wsﬂmmsmm MASOOD:

(a) whether it is a fact that Mls.
Supreme Industiries Lid. Bombay have
spplieq for the issue of industrial
licence for 1500 tonnes of co-extrud-
g polyethylene film (multi-layer and
1800 tounes ot sheets;

(b) if so, whether Government
have agreed to give them the licenc-
«s ad requested by them; and

(¢) it so, the likely impact on the
smaller industries as a result of its
growth into a monopoly industry with
the grant of these licences?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) and (b).
‘M|s. Supreme Industries Ltd. Bom-
bay ‘hag applied for the issue of un
industrial lidence for the manufac-
ture of 3000 tonnes per annum of
multilayer plastics film and sheet, A
Jetter of intent has been idssued to
‘them for 1000 tonnes per annum of
multi-layer plastic film and 1500 ton-
nes per ganum of multi-layer plastic
sheet. i

‘(6) These are new items and there
' are po existing manufacturers. As

htm:d‘inmtfortheseltemshave

- to aevetal partms, no

m«me m

' 4068, PRDKMADBU DANDA-
VATE: Will the Minister of LAW,
JUST!CEANDCO]B’ANYA]’!‘AM"
be pleased to state:

(a) whether the All India News-
papers Editors Conferemce has called
for the codification of privileges of
Parliament and State Legislature
mMémba-s in relation to the press;

(b) if so, whether Government pro-
pose to make any move in the Par-
liament for such a codification?

THE MINISTER OF LAW, JUS-
TICE & COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): (a) and (b).
No recommendation has been receiv-
ed recenfly in the Department of
Parlamiantary Affairs from the All
India Newspapers Editors’ Conferen-
ce geeking for the codification of
privileges of Parliament and State
Legislature Members in relation to
the press. No legislation on the
subject is at present under considera-
tion.
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4070. SHRI DAULAT SINHJI
JADEJA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILISERS be pleased to state:

(a) whether foreign charter fishing

trawlers are permitted to take fuel

- in Indian ports despite general oil
shortage in the country; and

(b) if so, the actual amount of fuel
bought by foreign charter trawlers
© in the years 1979 and 1980 and at
. which ports in terms of cash value
and quantity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The only Indian port from

" foreign fishing trawlers were taking
bunker fuel is reported to be Visakha-
patnam. According to the informa-
‘tion  available, about 5100 kilo-
litres of bunker fuel were supplied
to such trawlers between Janypary,
1979 and August, 1980, valued at
about Rs, '90.5 1lakhs. No bunker
fuel has been supplied to such traw-
lers after August, 1980, because of
restrictiong imposed thereafter, :
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